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3h. Narenrier Nath Sharma Vs. U.O.I. & Ors.

In my opinion, no case for revieu has been maie

out. The grant of interest on uithheld payment is in any

event liiscretionary. The B.C.R.G. ainount coulfrf be

uithheloi until the applicant hael uacateii the quarter.

This he sione on 27.2.1987 anri he ha© been alloue«i interest

on the sum' of Rs,3000/- for 2^ years. Since an amount

of Rs.34,506.40 u/as pai^ to him on 13.8.1987, ue have

alloued interest for a period of 5 months commencing

1st narch,1987. In my opinion, the Revieu Application

has no merits and it must fail. It is accordingly rejecteii
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